IN THE CEWTRAL ADMINISTRAT IVE TRIBUNAL 3 HYDERABAD BENCH
AT HYDERAB AD

0.A.Ne, 650/95 | - Date of Oréder : 18,3,98
BETAEEN 3
M,Phani Chardra Rao s Applicant.

. 1;-:1*_" Unien of Imdia, rep. by -

the Pest Master General,
Vijayawada Regien, A. P.Clrcm,
Vijayawada.

2, Senier Superintendent ef Pest
Offices, Guntur Divisien,
-Guptur,

3, Pest Master, Guatur Post Office,

Bazar P.,0,, Cumtur Tewn & Dist, .+ Raspendents,
C@um%el for the Appllc:ant " ew Mr,G.V.L.N,Murthy
T - e T Tlia L mmnmes Dy
CORAM:

HON'BLE SHRI R, ,RANGARAJAN ; MENMBER  (ADMN,)

HON'BIE SHRI B.S, JAI PARAMLSHWAR : MEMBEE (JUDL.)

ORDEIER

X As per Hen'ble Shrip,s,Jai Parameshwar, Membef (J) X

N@e on either side, The OA was filed during 'the' year
1995,. hééa we were net ieclimed to adjourr the preceedings
| .su@-—mat@.“ Hence the OA is decided on the basls ef the avallable
materizl im accerdance with Rule 15(1) ef the C.A.T. (Procedure)

Rules 198_1’7 .
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2, The applicent was app@iﬂ%ﬂd as Pest Man umder relaxation
of m@imal'racruitmaﬂt rules te the cadre of Fost Man, Gumtur
with the approval ef the Post Master Generai, Vijayawada Region,
A,P.,Circle, Vijayawada vide memo Ne,ST/31AILF, dated 18,12,92,
The applicant was alletted te Guntur Postal Division, Guntur for
absarpti@mAas Pastman"by Sémi@r Superintendent of Post Offices,

RMS, Y Rivisien, Vijayawada vide his letter dated 21,12,92 addressed
| te Senier Superimtendent of Post éffic@s, Guntur Post Office, Guntur.
The spplicant was deputed for umdergoimg Practical training at
Guntur Head Post Office anrd “theeritical training under the effice
of the Assistsnt Superintendemt of Post Offices, Head Quarters,
fer a peried of 10 days frem 10,3.93, The applicant assumed
charge eof Post Mam Bagar Post Office, Gumﬁqr.

3. By §r®0®§dimgs He.B,II/133/MPR, dated 20,4,95 the applicant
was served with a m@tide stating that his serviceS-;z;:-stand
terminated w,e,f, the date ef expiry @f‘a period ef ene moath
frem the date en which the m@ticeggg’tendered te him under Rule

5 of the Certral Civil Services (Temporary Services) Rules, 1965,

4, The applicant has filed this OA challeng ing the order of
termination dated 20,4.95 as illegal and arbitrary am@ fer a
cenSequential directiem te the respondents te cemtinue him

im the pest eof Pest Mam, Gumtur Baﬁar Post Office without

any hpmdrance,

S, On 16,3,95 ar interim exder was passed suspending the

order dated 20,4.95+

6. The respondents have filed the counter stating that the
applicamt was appointed as P@ét.wmn en compassionate grounds
on account 6f the death of his fathe{)aﬁé that the applicant
joined duty em 8,4,93 that subsequently on police varificatien

they came teo Jmew that the applicant was imvelved im Crime -
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N©.103/92 under Sectiemn 110-A and C of tﬁe Cede of Crimimal
Precedure withim“Séﬁyamafayana Puram Pelice Statiom limits and

he was beund over by the Commissiomer of Police fior a peried ef
six memths after ebtaiming a bond fer &s,2000/- with 2 surities
fer %.2000/L and that the applicart was also invelved ir Criminal
éaEQ5N@§1951 te 1955/92 umder Sectien 509 of the Indjian Peral Code
withinm Satyanaréyama Puram Pelice Station limiﬁs and those
criminal cases were pending trial befere the III Munsif Nﬁgistrat&
Court, Vijayawada and that the applicant while r@parting‘égm duty
had suppressed the said facts ard the attemtation ferm submitted
by the applicant was mot cerrect im all respects., Hence the

impugnred actien was.takem.

7 The rasP@mdénts have given metice dated 20.4.95 wunder
Rule 5(1) eof the CCS (Temporary Service) Rules 1965, The

- services of the applicant uégggia;tarmimated w.e;f. the date

ef expiry ef the peried of enme menth frem the date em which the
8ald notice was served, Hﬁweve;,by the interim order the operatien .

of the said metice was suspenrded,

8. The resPGEdenté have disclesed the reasons for termimating
the services of the appliéantf It is their main cententien: that
they came to knew on pelice v@rificatian'the applicam;Z;ﬁvmlved
ir crimimal proceedings and -that therefere the respondents thought
it proper te termimate the services of the applicart under ﬁule
5(1) of the CCS (Temporary Service) Rules 1965, The reSp@mdenté
have giveéige;ails of the cases in which the applicant was facing
trial, The applicant has net chogsen te file any rejoimder te
the reply disputing the said facts, Further the respondents
submite that the attestation forms submitted by the applicant
were a®£ correct in all respects and thaf the applicant had

- Lu.a Avvelvement in Gviminak Cab2s.
-supprassasthe—saaé—éacts.
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9, - In that view eof the matter, we feel that there is mo

illegality in the sérvice of the impugnred natic:s; on the applicant
bis

and terminatirg she services,

10, Hence we find be merits im this OA, The OA is dismissed,

The imnterim order dated 16.5,95 shall stand vacated, Ne cests,.
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] { R RANGARAJAN )
nmmmr(mml) Mamber (Adm, )
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Copy to:—

1. Tha Poetmaster Gensral, Vijayawada Region, A,P.Circle, Vijayauwada,

2. The Sr. Superintendent of Post Offices, Guntur Division, Guntur.

3. The Post Master, Guntur Post Office, Bazar P.0,, Guntur.

4, Dne copy to Mr. 0.V.L.N.Murthy, Advocate, CAT., Hyd,
5. 0One copy to Mr. VY.B8himanpa, Addl.CGSC., CAT., Hyd,

6. DOne copy to 88JP (J), CAT., Hyd,
7. One copy to D,R.{A), CAT., Hyd,

B8, One dupdtaate copy.
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